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(2025) 04 MEG CK 0580

In the Meghalaya High Court

Case No : Revision Petition No. 28, 21 Of 2016

State Of Meghalaya & Anr. APPELLANT

Vs

Kimfa S. Marbaniang & Ors. RESPONDENT

Date of Decision : 22-04-2025

Acts Referred:

Citation : (2025) 04 MEG CK 0580

Hon'ble Judges : W. Diengdoh, J

Bench : Single Bench

Advocate : K.C. Gautam, D.F. Mawrie, C.C.T. Sangma, T.T. Diengdoh, M.L. 
Nongpiur, D. Fancon, K.P. Bhattacharjee

Judgement

W. Diengdoh, J

Learned counsel for the respective parties have submitted at the bar that specific
instructions from their clients have not yet been received as to how to proceed
with the matter as far as the issue of settlement outside court is concerned. It is
prayed that some more time may be allowed for such specific instructions to be
received and this Court to be apprised of the same.

On consideration of the submission made, this Court would request the parties to
proceed with the matter expeditiously, considering the fact that this is a very
long pending matter.

On prayer made, list this matter after 3(three) weeks for report.
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